GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION

RAJYA SABHA
UNSTARRED QUESTION NO. 2781
TO BE ANSWERED ON AUGUST 13, 2015
CLASSIFICATION OF WEAKER SECTION FOR HOUSING FOR ALL SCHEME

No.  2781.        SHRI PRAFUL PATEL:	

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be pleased to state:
(a) whether Government plans to establish a robust criteria for classification of weaker sections, for affordable housing, under Housing for All scheme 2022; and 

(b) whether Government plans to elucidate on the mandatory conditions for easing up of urban land market for providing adequate land for affordable housing, under the same?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION
[SHRI BABUL SUPRIYO]


(a):	 Under the “Housing for All (Urban)” Mission launched on 25.6.2015, Economically Weaker Sections (EWS) have been defined as urban poor with annual household income upto Rs. 3 lakhs and Low Income Group (LIG) with annual household income between 3-6 lakhs. 

(b):	Land and Colonization are State subjects and it is for them to assess the land requirement for housing projects.  Availability of urban land is, however, the biggest constraint in providing housing to all including weaker sections.  In order to ease administrative bottlenecks, a set of Mandatory Conditions have been included in the “Housing for All (Urban)” Mission to facilitate growth of housing sector including affordable housing.  For participating in the Mission and to avail of financial assistance from Central Government, States/ UTs should agree to fulfil Mandatory Conditions prescribed under Mission Guidelines.
******
